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(5) Mr CSG Nair 
Mr MR Suresh, ACG$C (rep Mr Biju) 

Mr MR Suresh, /CGSC takes notice on 
behalf of the respondents. 

Heard. The application is admitt ed. 

Mh.No.182/04 for joint application, is 
allowed. 

Respondents shall file'théir reply 
statement Within four weeks with copy to 
the applicants who may file rejoinder, if 
any, within two weeks thereafter. 

List before RC for completiOn of 
pleadings on 	. 
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RC. 

None for either side. 

No reply filed yet- Cal]. 

on 28.06. 2004.  

2.3.05 	. 	 C_I 
(9) MrdCSG Nair 	 . 

Mr.T?M Ibrahim Khan,SCGSC (rep.) 

Counsel for the respondents seeks and is 

granted three weeks time for filing additional 

reply statement. Rejoinder thereto shall be 
filed within two weeks thereafter. List before 
RC for completion of pleadings on 
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11.8.05 
14. Mr.CSG Nair 

Mr.TPM lbráhim Khan,SCGSC (rep.) 

Counsel submitted that all these matter 
relates to merger of DA in DCRG. O.As 
174104, 295/04, 318/04, 414104, 457/04, 
605/04, 607/04, 729104, 856/04, 5/05, 233/04, 
344/04, 435/04, 510/04, 588/04, 631/04, 
712104, 798/04, 14/05 pertains to Postal 
Department, O..A.18/05 pertains to Railways 
and O.A.51105 pertains to Income Tax 
Department. CoUnsel on both sides submitted 
that a SLP has been filed which is pending 
before the' Hon'ble Supreme Court and it 
would téke at least two months for disposal, so 
all these cases may be posted after two 
months. It is also submitted that there are 
other cases on similar issues pertaining to 
differeaj Departments. Registry is directed to 
list outihose cases as a batch. Post after two 
month 
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